CREMNMTRaL AMINISTRATIVE TRIBUNMAL
PRINCIFAL BEMNMCH

Qb No.l342 OF 2004
New Dalhni, Tthis the 28th dayv of May, 2004

HON’BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON’BLE SHRI S.A. SINGH, ADMINISTRATIVE MEMBER

Emt. Kanta Kumari

Private Secrestary.,

iversity Grants Commission,

Bahadur Shah Zafar Marg.

Mew Delhi.
T, Applicant

(By Advosate @ Shri V.5.80. Krishna)

CWersus

1. The Chalrman.
University Grants Commission,
Bahadur Shah Zafar mMarg,
Plaw Delhi.

2. The Secretary,
University Grants Commission,
Bahadur Shah Zafar dtiarg.
Mew Dalhi. ‘

} Deputy Secretary (admn.l/a&8)
University Grants Commission,
Bahadur Shah Zafar dMarg,

Mew Delhi.

4. “Mrs. NMeelam Chopra.,
LUnder Sscretary.,
University Grants Commission,
Bahadur Shah Zaftar HMarg,
Mew Delhi.
..... Fespondents

ORDER {ORAL)

SHRI JUSTICE ¥.8. AGGARWAL. : -

The applicant sseks quashing of the order of -

&.4.2004, By wirtue of the salid order, cartain

general category persons  are stated to  have besen

promotad. | The applicant is ~ a Schedulsd Cazte
candidata. The grievance of the applicant is that she

is entitled to permotion because of the post-based

rastsr.  The sald Tact has totally been ignored by the-

raespondaents. In this regard, the applicant hes

submithted & repreasantation dated 26.12.2003, a copy of

o



s annexure &/4. Farlisr representation  had

fadd

which

also been filed, a copy of which is at éannexure A/3.

2. When the rights of the respondents ars not

likely to ke affectsd, we desm it unnecessary Lo issue
a  show-causs nobtice while disposing of  Tthe presant

Original application.

s directed that respondent No.l would

e

. It
consider the said representationsz and pass a speaking
the contentions of tha applicant
preferakbly  within  four months of the receipt of a

certitTied copy of this order and intimate it to the

4. Subject to aforssalid, the present Original

disposed of at the admission stage

oo

(5.0, SINGH) (V.S. AGGARWAL)
ADMINISTRATIVE MEMBER CHA T RMAN

‘.l"" sy i _f".



